
CENTRAL. ADMINISTRATIVE TRIBUNfti
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New Delhi this the 18th day of January, 1999,

Hon bie Shri T,N, Bhat. Member (J)
Hon'ble Shri S.P. Biswas, Member(A)

Sh, P. Sita Rama Krishna,

R/o D-l /F, MIG Flats,
ffeyanur i,,

Mew Delhl--6 4. ,, , ,

(tfI i"oucih Si'i. R. K, Si)uk la. advoca. te )

versus

1 . Shri A.V. Gokak,

Secretary,,

Ministry of Coinmunicatiorss,

San char- Bhawan,

New Delhi,.

,2. S h, I-' -S. Sa i' a n .

Member (Servicres),
De p 11. o f T e 1 e c o iri m u n 1 c a t i o n,
.Sanchar Bhawan,
Mew Delhi,. . .

Peti ti oner

Respen den Ls

ORDER(ORAL)
Hon ' b 1 e S h r i T. N. B h a t, Membe?r C 3)

He a r d t h e 1 ea r n e d c o u n s e 1 f o r t he p e L i L. i oner.

^.

2. We find from the order dated 13.01,9H -

some persons includlnq the applicant liad been
A- ,

granted prornotion to SAG on ad hoc and ternporary basis,.

further notice from the reply dated 6,4.98 sent by

the respondents to the petitioner that the aforesaid

order dated 13. 1 .98 was issued only for a temporary

period and in the exigencies of service.

.:'i.. Under these cIrcums tanoes. we do not aciree

with the learned counsel for the petitioner- that tl?s

respondents are auiltv of delibera te disobedience of the

/c \,u



Tribi-inal's order. It is siull ooen to the fesoonderi ts

to pass a final oi-der- irr pur'suafuje to t.he dii-eclious or

the Tribunal. In this regard, we may state tiia t

acoordirig to the contents of the aforesaid order dated

13., i ,98, SLP against the judgement of the rribunal in

OA-283/95 is still pending and the order' fras been oasssd

vjubiect to the final out.'-come of that -SLP. It will ,

therefore, be open to the petitioner to work out hia

remedy as and when the final order in pursuance to the

directions of the Tribunal in OA 1237/9? are passed.

for the presen t, in our view, no contempt peti tion would

lie. Accordingly, the CvP, is dismissed.

r>1 ember (A )'
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Member" ( J s


